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0842. SHRI SUKHDiV PRASAD 
VERMA: , 

SHRI R. D. RAM: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it ia a tact that coat 
of construction of underground rail-
ways, Calcutta under Metropolitan 
Transport Project (Railways), Cal-
cutta has been showing a rising trend; 

( b) if l!IO, what has been the coe&. 
of construction of Diaphragm Wall & 
Box concreating without the C06t of 
supply of materials by the Depart-
ment in various sections of the Pro-
ject including sections 10, 11 & 1& 
individually; 

(c) what rate of constructions Qf 
Diaphragm Wall & Box concreting has 
heen accepted by the MTP(R), Cal-
cutta on the same basis of costing in 
\he recently opened tenders for sec-
tions 13, 14, 15 & 16 of the Project 
including who are the tenders for 
these sections and have been award-
ed contracts; 

(d) what has been the percentage 
of increase in rates of these recently 
opened sections compared to sectiona 
mentioned in part (b); and 

(e) efforts being made to execute 
the project within time schedule? 

THE MINISTER OF STATE IN 
TmJ MINISTRY OF RAIL WA VS 
(SHRI SHEO NARAIN): (a) No. 

( b) Does not arise. 

(c) The rate per square meter for 
diaphragm wall construction and 



P!I' Wfttten &tlrtOM' VAISAKHA: 12, 1900 (SAKA) 

l18mtl of tenderen: v.'ho have ~n awarded Contr~ta are as follows:-

Nam:: of Sectif)!l C:ut per meter Names of the tcndcren whom contracts have been 
award~ 

lsA 
131 Rs. 373} 

lla. 391 
M/s. Ajia FounJation anJ Clnitruction Co. (P) Ltd.; 

Bombay. 
t3C R.s.404 

1.jA lb. 411'\. M/s. Gammon Nirman Ltd; Calcutta. 
1+JS Rs. 404J 

14.C Jls. 449 Mis. A•ia Foundation and Corutruction Co. (P) Ltd; 
Bombay. 

•.JA-1 IU.413 M/s. Cementation Co. Lt.d; Calc1.1tta. 

13A-ll 

158 

Ra. 381 

Ra. -t-37 

Do. 

Do. 

15C 

16A 

.... 3-t-• 

Ila. 465 

M/1. Hindu.stan Conttruction Co. Ltd . 

Mis. Cementation Co. Ltd. Calcutta. 

----- -··--··~--

C.ntr.acta fw box conereting are yet 
to be awarded in these sections. 

(~) There is no in~ease on an ave-
ra&e in the diaphragm wall rates bet-
ween the sections in (c) above as 
co.rnp.ared to section. 10, 11 and 12 
mentioned, in (b) above. Comparison of 
1box concreting rates is not possible 
at present. 

'(e) Works are being taken up to 
the full extent of availability of funds 
and site. 

~iti" fOUJld In the l&COOIUlts Of 
Synthetic and Chemleal Limited, 

Barellly 

8843. SHRI SURENDRA BIKRAM: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
-ed to state: 

(a) the number of times accounts 
of Synthetic and Chemical Limited, 
Bareilly were audited during the 
period fr<>m 1st January, 1968 to 1st 
January, 1978 and the irregularities 
found therein and whether the mana-
gement was found guilty; and 

( b) if so, the action taken in this 
re1ard? 

THE· MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a) and 
(b). The Accounts of the company 
were audited every year in reepect 
of its financial years ended on 31st 
December 1968 to 31st December, 
1977. The Auditors have qualified 
their report only in respect of the 
financial year ended on 31-12.1969. 
The qualification was in regard to the 
payment of commission to the Selling 
Agents and is as under: 

"In our .opinion, there has been an 
over payment to the Sole Selling Agents 
viz., Kilachand Devchand & Co. Pvt. 
Ltd., on account of corrumss10n in 
respect of the two quarters ended 
30th. September, 1968 to the extent or 
Rs. 67,496/- as the rates taken are 
those of 6th N-0vember, 1967 instead 
of 5th November, 1967 as agreed in 
the Sole selling Agent's letter dated 
4th April 1968. 

Counsel, whose opinion i~ referred 
to in the Directors• Report under the 




